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Lne resoncnts. CountEr ha11 DC 	Or 
tIeo. -:irin )Or -.;, 	 l 

cre( 

ii'L) 	 k- 7k 

Heard the learned counsel for t!h 	&-'r 

petitioner and Shri Ashok Mishra, 	'p 

learned Senior Counsel on M.a.312/97. 

The short facts of this case, 	I 

	

l 	f-' - according to Application, are that 	 T) 
the applicant joined the Postal 

Departrrent as sorting Assistant on 	 SCj11,) 
1.4.1966 and was prcnoced to the 	 7 
post of L.S.G.bessistant on 31.11.193 
by an order dated 27.3.1984(hnnexur;i) <(- 

In this Applicat ion, under Section 

19 of the Ainjstratjve Trfttna1s 

Act, 1985, the applicant has praed 

for a direction to the Respondents 11 
, 

C 
to show him iior to Respondents 

4 to 8 and f declaring that the 

gradat ion list at Anrieyre 4 showind 

him Junior to Respondetits 4 to 8 

is incorrect. ]i the present 

...--- 	--.-------- - 

Sr. No 	Date 	 Orders 

L. 

1 	16-3-9 	 Cflh1L..Lb'_iE: roL±oe to 

2 23.5. 



Serial 	 Office note as ia 
No- of 	Date of 	 Order with Signature 	 action (if any 
Order 	Order 	 taken on ocder 

Misc.Applicatiofl it ha s been submitte3 

by the applicant t hat in the rrant ime 

the departnental authorit ies have 

revi2ed the rrtter and the gradation 

list of LSG Assistants of R.M.S.'N' 
 

Div isjon j has been revis9d with 

effect from 1.7.1966 and the AWlican 

-seniority over Res. 4 to 8 has been. 
restored. TIrefore, the PraYer of 	 M 

the applicant has been rrQt by the 
Department. In this view of the matter 
the &pplicat ion has becom infructuous  

and is accordingly dispod of havin 
becctne infructuoUs. No costs. 

M.A.312/97 is also disposed 

accordingly in view of •Qiginal 

.pplicatiOn having becCw infructu(X1 

\.) • 
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